CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0.A.NO.616/2000
Thursday, this the 11th day of April, 2002.

CORAM:

HON’BLE- MR A.V.HARIDASAN, VICE CHAIRMAN,///

HON’BLE MR T.N.T.NAYAR, ADMINISTRATIVE MEMBER
. . 3

1. P.K. Valsan. : R
' Telecom Technical Assxstant '
Telephone Exchange,
Kenichira, Waynad.

2. . A.Ramachandran,
Telecom Technical Assistant,
~ Telephone Exchange,
Mananthavady, Waynad.

3. K.K.Aashok Kumar,
Telecom Technical Assistant,
Telephone Exchange, -
sultan Bathery, Waynad. ~
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4., C. Vlgayakrlshnan, ' : o
Telecom Technical Assistant
Telephone Exchange,
Parappanangadi,

Malappuram District.

5. Anitha Nirmal,
Telecom Technical Assistant,
0CS TaA Exchange,
vellayil, Calicut.

6. pP.Thankamani,
Telecom Technical Assistant,
Trans Maintenance, S
vellayil, Calicut~32. -~ Applicants
By Advocate Mr PP Jnanasekharan
Vs

1. . Union of India represented by
- the Secrstary,
Ministry of Communications,
New Delhi.

2. Director General,
Telecommunications,
Sanhchar Bhavan, Asoka Road,
New Delhi.
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3. The Chiéf General Manager,
" Telecommunications,
_Kerala Circle, = .

" Thiruvananthapuram.

4. - Ramachandran.P. : ,

- Telecom Technical Assistant,
Telephone Workshop, ’
‘Telephone Bhavan, Vellayil,
Calicut—32.

5. Vinodhkumar.M.S.
- Telecom Technical Assistant,
Telephone Bhavan, Vellayil, N
Calicut-32.
e " .
&. Bhuvanraj.P,. ‘

Telecom Technical Assistant,
Central Telegraph Office,
Calicut~32.

7. - Mohan:T.C. - -
Telecom Technical Assistant,
Central Telegraph Office,
Calicut—-32.

8. Alavi.P.,
Telecom Technical Assistant,
Telephone Exchange,
Kodanohaﬁy,

9, C.Mammed,
‘ Telecom Tachnlcal ﬁss1stant'
Telephone Exchange, | '
Perinthalmanna~679 322.

10. P.K. Klshorekumar, ) '
Telecom Technical Assistant,
Telephone Exchangé,

- Pandikkad.

11. c.v.Soman,
: Telecom Technical Assistant,
OCR Exchang@, Manjeri.

12. P.Mohammed,
" Telecom Technical Asslstant
Telephone Exchange _ v
Manjeri. : S ~VRespOndents
By Advocate Mr C Rajendran, SCGSC( for R.1 to 3)
By Advocate Mr Sabu.B.( for R.4 to 12)

The appllcatlon hav1ng been heard on 5.3. 2002 the Tribunal
11 4.202delivered the followlng

on




0ORDER

HON’ BLLE MR_T.N.TiNQYﬁR, ADMINISTRATIVE MEMBER

The applicants, six in BUmber; are Telecom‘ Technical
Assistants (TTAs for. short) working ih the variogs Tel&phone
Exchanges under the third‘ respondent, wviz, Chief Gensral
Manager, TelacgmMUnications, Kerala Circle, Trivandrum. They
have a common grievance arising out of the 2nd qualifyiﬁg
Screening Test against 35%-qu§ta forvpromotidn to the cadre of
Junior Telecom Officers(JT0s fdf short) earmarked for Phone
Inspectors/ﬁuto ’ Exéhahge : , Assistanté/Transmission
Assistants/T@laéom Technical Assistants etc. who possesséd ' the
‘qualifications and. expérience as prescribed in the i new
Recruitment Rules that éamé ihto effect dUrihQ.1996. The 2nd
qualifying screening test which had ”baeh postponed twice
earlier was .finaily notified to‘takeplaca 0n'30,4“2000, Tha'
épplioants are mainly aggrieved by what tﬁey consider to be
non-objective type of questions askad; inébfie of the fact
that the MOdal qgestions - contained mainly multiple choice,
dbjactive"typa questions which could be answered within the
allotted time. The guestions éskad were largely descriptive,
‘with the résult that the applicants found it difficult to
answer-Such'quastibns, particularly with reference to thé
allotted time of 2 1/2 hdurs.' They also found that caftain
queﬁtién$ wWere unrelated'to thevénnounced syllabus, and the

. the S R
areas‘cf/ work they were expected to - operform. Those
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. questions were either from the field of éxperienoe which"théy
were not exposed to or certain other fields of expertise which
,<?>?ave become obsolete or are not yet introduced in the
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organi$ation. Mainly rai$iné'th@ir contention&,against these,
the aspplicants have challenged the notifiéation dated,a.S.QOOd
in respect of the 2nd qualifying $ckeening test for promotion
to the cadre of JTOs against 35% quota héld'on.30.4.2000
(A-4). The applicants ground rests on the following‘ main
contentions: The model questions circulated prior to the
conduct of examinations were questions in the objective mode
with multiple' choice $tﬁaight answers. The questions as
displayed in the modél qu@stion papers could thus be ‘éhswered
in  full within the limited time of 2 1/2 hours while the
questions which were asked were mostly. descriptive and
involved elaborate logical., reasoning. Hence.those could not
be covered within the permitted time. While A-1 dated 19.9.94
issued by the saéond resbondent contains tﬁe_vsyllabus, model
auestion papers and other related matters categofically Sﬁated
that the questions would be objéctive type excapﬁ the paper on
English, the qﬁestion baper appearing in A-4 would show that
‘the guestions are mostly in the descriptive type even with
reference to Mathematios and Physics. There are. impermissible
deviations from the syllabus and modeliquestions adopted for
the purpose of dualifying screening test. _Part”D of the
-syllabus is regarding Departmental Practices. The avowed
purpose of this part is = to ﬁest the__candidates’ awareness
aﬁout the‘ departmental practices relating to the.
System/equipmenﬁ nérmally handled by .the céndidate, tﬁe
problems and fault clearance pfoc&dure$ as well as other
relafed matters. Bgf oontrafy.to this, several QUestions on

irrelevant and obsolete-’systems w&re7asked. For instance, 5

_ :questions were asked in relation to X-bar Exchange which did



not exist in the Circle at present and was not covered by the
syllabus either. Not - one question from the new generation
Stored. Programme Contfol was asked’though the applicants were
axpectéd to handle the_”related systems and equipment.
Similarly, not a single queStjon was asked from Computer in
Telecommunication éystémn The new types of Exchanges such as,
Axs,'51oa,‘ ocB - etc. whidh ére part of the sygtem%/aquipment
normally handled by the appliﬁanté in‘recent times have aiso
b@en omitted. Another problem was that the size of qpestioﬁ,
papers and the size of the print ahd letter tybas used pﬁerei;
were not sQitable to the majority‘of the candidates belonging'
to the special éategory'ofjempioyees-who were over 50 years of
age. The 2nd qualifyingb screening tesf’perfaining to the
vacancies of the yearsvl996, 1997 and ;§98 turned out  to be
thé. last chance availabie to the cétegéry of.émployees_té
which the applicaﬁts belonged for a promotion to - the nexf
cadre. Having Eégard to this fact and also the fact that
their qualification was‘much\le$$ as compéred ‘to tﬁé other
categories for which the 50% and'is% vacancies wér@;aarmarked,
the an qualifying vscreening -test was held in a very
ihdifferant and_arbitrary mannert . vThe applicants -~ therefore,

seek the following.Feliefs:

i) Call fof the records leading to A-4 and quash the

same .

ii) Declare the 2nd qualifyihg, screening test (35%

<:>",' gquota) held on 30.4.2000 as null and void.



iii) Direct the respondents to conduct the 2nd
qualifying screening test (35% quota) afresh strictly

édhering to A~1.-

2. In their repiy'statemant the respondents have-stoutly
opposed the application by éqntending that the 2nd qualifying
screening test (35% quota) wasvheld on 30.4.2000 aé per ﬁhe
syllabus, that the quaétions'were'not descriptive  in nature,

but required straight answer. and that not a Sihgle out of

syllabus guestion was asked. The allegation that  the

qustions were not objective type and deviated from the model
guestion papers was incorrect inasmuch a&as the Aexpr@ssibn
"objective" does not1mean~mu1tible choice type question aloﬁe
and the model questions also contained severél questiéns
without multiple choice answers. Questions bayond or outside
.areas of work'@xperienéekhave not been asked. It was a
screening test and‘ as such the candidates were akpécted to
show cértaih $tandard‘bf performanée &itﬁ referencé_ to‘ their
experience and a%posﬁre and questions were formulated
accordingly. It cannot thereforel be argued' Vthat such
questions were beyogd their capacity and educational
qualificétions. The wholé process was necesséry to identify
the eligible 'persons among the gubordinat@ cadres poséessing
the standard suitable for promotion and placement in the JTO
cadre. Complaint about the sizelofbthé question paper and the
1etterv type used was untenable as the screehing test was
intendad for those who could successfﬁlly ovarcome age based
disabilities like sight defect$-and-other ailments. The 0.A.

is therefore, liable to be dismissed, according to the

(;Lrespondents.
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. ) The applioénts have filed a rejoinder $tétement
seeking to rebut the averments in the reply statéments and to
further foftify their case that several questions were asked
either 1in relation to .system and equipment with which the
applicants were not familiar or system and equipment which had
become obsolete. For instance, certain questions asked on
X-~bar system/equipm&nt whiéh are no longer in existence in the
Circle would show the irrelevance of those questions.
Similarly,,the Penta Conda.kaar sysﬁem Was ih use only in the
southern part of Kerala from Trichur southwards whereas,
Indian Cross Bar Project -was in vogue in the northern side of
the Circle. The applicants could not, 'tharafore, answear
guestions from Penta Conda X bar system since that was not
part of their field work or éxperiance. The applicants cited
$éveréi questions 'in order to support their contention that
the questions' ware not objective K type. as £he expression

objective’ type was understood.

‘4, ‘ Additional respondents 4 to 12 who have been impleaded

in this case have also filed a reply statement. They are also

aggrieved that the representation made by their Union has not

been considered. They also confirm that the guestion papers

prepared and jssued by the third hespondent\were greatly
diffarent from the médel queétion papers. Had  the questions
been formulated on the. basis of ﬁhe modal questiéh papers,
they would have beé% able to do much better in the screéning

test. These respondents have further confirmed their

(:é;pieadihgs by filing additional reply statements.
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5. We have heard Shri P.P.Jnanasekharan, learned counsel
for the applicants, Shri C Rajendran, learned SCGSC and Shri

Sabu B, learned coun$e1' appearing on behalf of party

respondents .,

é. Drawing our .attention ‘to the fact that the
participants of the qualifying screening test (35% quota)‘were
from the lower Catégoriasv in the‘Telecom Department, Shri
Jnanasekharan, learned counsel for the applicants, would state
that the question paperé for such screenihg'test dught to have
been strictly in adherence‘to the model question papers. It
waé not considered to be a tasf for judging: deeper or
extensive knowledge of the candidates, nor Qas it a test for
the ability to express in narratives. »The whole idea was to
identify the best among the lower categories of experienced
amployeqs whq had the technical skill and who shouid be able
tQ eXpress themselveé-to a satisfactory  degree. With that
idea in viewb' the model questions were formulatgd. Furthér,
this was practically the }ést Chénée for the elderly employees
of lower categories like the applicant$b who are only
Matriculates and not Engin@ariné D@grée holdars as in the cése
of 50% cétég@ry and the 15% category of employees aspiring té
get promotion of JTO0s. The learned counsel would point out
that the applicanté being from northern part of Kerala and
haVing worked there;lﬁere not familiar with tHéA Penta Conda
X—bar’ system which is no longer in voguevand in any case, it

was applied only in southern part of Kerala. Questions from

such system or equipment would nafurally baffle those who

C}/never Had handled'such system. Since the guestions were asked



on the basis of regions such questions ought to have been
avoided. By asking such gquestions, the candidates from
Calicut and other areas were greatly inconvenienced. Pointing
to the major contention regarding non objective type of
guestions which were asked, Shri Jnanasekharan, invited our
“attention speéifically to Mathematics and Physics questions
'which, according to him; contained‘sevaral guestions far from
the concept of objective type of questions. It is maintained
that answering these questions involved detaiied péésaningé,
and analysis and raquired descriptive narratiohs to bring out
the intended an$wersﬂ The model questions are quite differant
and distinct in this aspect from those gquestions which were
actually asked. More than 90% of the model questions are
multiple choice guestions with straight answers. It involves
quick and sharp analysis and co~relation but did not involve
~elaborate description and hence the time raquired would be
less and the chance of making mistakes also would be much
less, more éspecially because of the lower educational
achievement and standard of the canaidata$ like the
applicants, learned counsel would maintain. The whole conduct
of the 2nd qualifying test was, therefore, vitiated and the
candidates were put to unmerited hardship having regard to
their legitimate expectations in the qualifying test on the
bésis of the syliabus and the model question papers.

Y

7. shri C Rajendran, learned SCGSC would contend that the

applicants’ concept of objective type question paper was

@rrqn@ous and misconcaivéd

multiple choice forms cti type t
. mat. Obia .Ve
v ha y i
'. P& questions only . meant

inasmuch as they expected only




ﬁhat the answers were to be.brief;.toﬂthe péintvand there was
no scope for unnecessary _elabdrations or illustrations. No
vﬁuesﬁions 6? essay tybe were askéd except for the paﬁ@r in
'Ehglish; The purpose of the 2nd quallfylng screening test was
toibrlnq out tha best among the lower cadres and naturally the
pr@cés$‘ regul red 1n$1stence on certaln standard of -work
exparience,‘axpertise, powar of reasonlng and cartaln mlnlmum
powetr of exprassianw The 1mportant quastlon to be cons1dered

was, wh@thar the guestions asked were on the same standard and

format generally refl&cted in the model papers and in | this

) mattar;~ the official regpondents have taken utmost care

~without any malice or sp801a1 1nterest learned SCGSC would.

urge.

. 8. We have gone through the material on record and have

carefully considered the submissions made on behalf of thé
appliéant and the respondahts. | ét‘ the outset, we should
expreés our intention not-to_tfead‘updn areas in respecﬁ of
which? we have neither the expertise nor th@ Qbmpetanca to
handle.i With regard to the alleqétion that certain‘ types of
equipment or system with which the candidates were not
‘familiér figured in the que$tiohs~aske§fin the 2nd qualifying
séreening ~test or cértaiﬁ quéstibhs were asked about obsolete
systém ér equipment 6r there were variations in technical
expertise ahd experience in ralétion to the various aréas of
work‘in'the Telecom departmént with reference to the northern

and the southern regions of Kerala are beyond the scope of our

 <:§”scrutiny; Suffice 1t to say that the officers and technical

et Tk
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staff of the Telecom department in Kerala circle, according to
us, should form one unit_and should have a common pool of
knowledge and therefore, it would be idle to contend that
questions in proficiency test or: qualifying soreeﬁing test
‘should be confined to the area whiCh one -happahed to
specialise on account of one’s beiﬁg bosted in a particular
region for. a 1long period. Knéwlédge about tHe various
technical aspects of. the  work in the Telecom Department

irrespective of regions is necessary. In this respect,

therefore, we do not propose to enter upon an adventure in

adjudication. Whethéh, or ndf the time"allotted wWas
sufficient, again, would depend upon the deftness and
profiéiancy of each cahdidate. In any time bound test, there
is certain challenge involving ﬁhe management of time. Hdw
much time is requiréd for aﬁswéring\the questioné therafora
also cann@t be a matter which we can sét a standafd for. The
only gquestion that we can possibly 1ook into in this case is
whether the questions were asked on the basis of the model
gquestion papers, and whether great deviations were made which
resutled in making the whole task unequal. It has to be

remembered that the test was intended for the lower°catagories

in the Telecom Department, almost as a last chance to expect a

promotion to the cadre féf JTO. While it is necessary to
ensure standard, it is also necessary not to cause widespread
deprivation and disillusionmeht on account of flagrant
viqlation of the set norms regarding such standard. The
objective type of questions as refiected'in the model quesfion

papers even to an untrained eye wduld'reveal that they are

multiple choice questions with straight answers. . As rightly

<:lPointed out by the learned counsel for the applicant, these

. @



. are questions calling for sharp and quick mental reasonlng and

corr&latlon 1@ad1ng to choice of the right answer.v'The quick,
intelligent process involved in answering the objective type
questidns might last a few seconds. Such process is boSsible
only w1th sound knowledge. and gquick appllcatlon of mlnd When
the questlons deviate from the . models and assume the nature of
dascrlptlve questlons,’ the . reasonable expectatidns of: the
candidate bagea on a bromise given to him through. the model
question paper are belied. Naturally, it affects his
performance and more s0, in the case of individuals, on the

wrong side of 40, who are Matriculatas “only and who are

‘otherwise not exposed to ‘taking such arduous, examinations

like Engineering Degree.

9. We have the questlon pap@rs set for the 2nd quallfylng
screening test for TTGs examlnatlons held on 30.4.2000 in
respect of the cehtfes in Kerala, Gujarat' and Karnataka.
circle, as furnished by the. abpliéant for oQk perusal. We
find that the questioh.pabers for Mathematics (Part-B) and
Physics (Partwc) formlng part of Ny oontaln large number of
questlons which are dlfferent from the obJactlve mmde both in
their form and Content._ If tha axplanatlpn of the»r@spondentsv‘
with' regard to ,whét is "objéctivé"lmod&_is accepted, then
there is no reésbn why any question in Mathematics_Or “Physics
in  any @xahination~shouid not be‘traated as ”objéctivé”vsincé
there cannot be any differenée éf opinioh with regard ;to the-

ANSWETS . In other words, it is npt like a2 literary

C;Q;appreciation or an analysis of‘a historical event which might

€ -
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‘be coloured by the subjective élemant of‘ the writer and

understandably by ‘that. of the valuer. Therefore, - the
expression "objective” might in drdinary parlance, as has
already been stated, invohye a straight identification of the
answer with minimum recourse to ény explanatory material or
narrative. It is in a way.pinpointing the right answer by thé
fastest possible mental process. We are afraid of the'risk
involved in antaring into definitions of'expressiohs which are
not ordinarily within qurvraalm of consid&ra}ion_ However, it
is obvious that a large number 6¥ questions in Mathematics and
Physics involved detailed demonstrative working and for that
very reason, there would be graatar"strain and time
Cohsfraint, However, quite distinct from the guestions asked
from Mathematics and Physics, particularly, question No.4-& of
Mathematics and question No.5 of Physics, the quéstions
contained in'Part-D Departmental Practices are typicaliy in
the objective mode in so far as the questions relate to the
Tfﬁs {the applicants categofy), ,.Qs already mentioned, we
declina to enter 1into the technicél gquestion rega}ding the
knowledgewinputs required for the areas of work which the
examinees needed. In our oginion, a candidate participating
in a qualifying screening te;§ ought t6 have a brié? idea of
the technology employed and~the technicalities involved in the
various aspeéts of his work, viz, éperations of the Telecom
department. Coming back to £he question in Mathematics and

Physics, we hold that the questions asked are at varisnoe with

L . . ey
‘the concept of objective mode as 1t is understood by us. This

could be demonstrated further with reference to'the questions

" for the same examination in the Karnataka circle and the



Gujarat circle. The questions which were asked for the same
subjects, i.e. Mathematics and Physics for. the same

examination in Gujarat are extracted in A~16. -We find that

- the qguestions ih Mathematics bearing for more than 50% of the

allotted marks are puraly hultiple choice objective type and
the rehaining questions requiréd simple working. Similarly,
in Physics also. more than 50% of the questions are letiple
choice questions of the simpler objective type'and the other
guestions are okdinary objective type\ quéétions. The
Karnataka situation is also the same as far as we can ses.
Thus, there is some force in the épplicants’; contention at

least with reference to the qualifying screening test for

Physics and Mathematics to the effect that the questions were

'Substantially non-objective which prejudicially ‘affected 'the_

candidates with the educational gualification and inteliectual
capabilities of the . applicants’ Catagory; ‘It is in this
context that the representation of the Union assumes some
importance. It is also significant to ﬁote‘ that the
respondents ‘have emphatically stated that the Eepresentation
A5 _hade by the Rashtriya Telecommunication Employees Union
has not been r@jecfed or ignored and thatvit'is undek actiye
consideration. We agree that it deserveé t6 be considered
seriously and the official respondents would do well to take a
comprehensive view of the whole matter -and take appropriate

steps to remedy the hardships  as discussed above. In this

rcohneotion, we would be failing in our duty if we do not

express our strong conviction that if the results of the

C:ﬁ;second qualifying screening test (35%) held on 30.4.2000, are
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‘ decided and proceéessed and publiéhed, the applicants who have
 been affected because N»of the highly descfiptive and
non~objective questipns in Mathematics and_PhyéiCsvdeserve to
.bé awarded suitagle additional marks by way of modaration,Aas
.détermined by the épmpetent authority in that regard. This
éépect should be borne 1in mind while dealing _with the
repraesentation of the Rashtriya Telecommuniéation Employees
uUnion. We also -éonsidar it‘appropriate if the respondents
consider: any -other fresh repre$entation(s) that. may be
submitted within a timé frame individually or collectively by

0

the applicants.

10. In the conspectus of facts and circumstances discussed
above, we proceed to disbose of the 0.A. with the following

orders/directions:

The official respohdants are directed to consider A-5
representation and any other’r@préSentation(s) which

the applicénts herein may like to file within'a paeriod

N
s T MRS B e, o

not exceeding So'daysvfrOm the date of receipt of copy
of this order. After due consideration of all the
relevant facts Ithe official respondents shall pass

appropriate orders thereon regarding grant of grace

i

marks as indicated above or any other relief as the

s
3

competent authority‘deemqs‘it fit to grant within a

1
q
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periodv of two months from the last date for recéipt of

>'representati0n from- the applicants.

11. Parties shall bear their respective costs.

Q__,

T.N.T.NAYAR .
ADMINISTRATIVE MEMBER

Dated, the Ll1th April, 2002.
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APPENDIX

Applicant’s Annexures:

19.4.02

1. A-1
2. A-2
3. A-3 :
4,  A-4
5. A'..5
6. A-6
7. A~-7
8. A-8 :
9. A-9 :
10. A-10 :
11. A-11
12. A-12 =
13. A-13 :
14. A-14 :
15. A-15
16. A-16 :
17. A-17 :
. 18. A-18
Respondents’
1. R-3A
2. R-3B :
3. R-3C :
4. R-3D :
npp

True photo copy of the communication
No.12~14/94~DE dated 19.9.94 1issued by the 2nd
respondent :

True photo copy of letter No.5-11/99-NCG dated
12.1.99 issued by the 2nd respondent.

True photo copy of the letter No.12-14/94-DE dated
10.5.99 issued by the 2nd respondent.

True photo copy of the letter No.Rectt/30-6/99
dated 8.3.2000 issued by the 3rd respondent.

‘True photo copy of the representation dated

10.5.2000 of the Circle Secretary of Rashtrivya
Telecommunication Employees Union (India) Group-C.

True photo copy of the relevant extract from the

Junior Telecom Officers Recruitment Rules, 1999.

True copy of workout sheet of the questions in

Part B Mathematics in Annexure A-4.,

True copy of workout of guestions 1 to 4 in Part C

Physics of the Annexure A-4 question paper.

True copy of Handout of the syllabus on Cross Bar
issued from the Regional Telecom Training Centre,

Trivandrum.

True copy of Handout (Switching) 13.25, 13.26 and
13.28 1issued by the RTTC, Trivandrum.

True copy of Handout 13.29 "1issued by the RTTC,

Trivandrum.

True copy of Handout 0.55 1issued by the RTTC,

Trivandrum. _

True copy of Handout 15.10, 15.11, 15.12 and 15.13
issued by the RTTC, Trivandrum. _

True copy of the Handout 15.8 and 16.9 issued by

the RTTC, TVM.

True ,copy of the Handout 20.0 1ssued by the RTTC,
rivandrum. _

True copy of question paper of the 2nd qualifying

Screening Test conducted on 30.4.2000 by the

Gujarat Telecom Circle.

True copy of letter No.ES/1-1/Rlgs/94 dtd.25.3.97

of the 3rd respondent.

True copy of the Communication No.Rectt/29--4/93

dtd. 20.12.94 of the 3rd respondent.

Annexures:

Photo, copy of the Syllabus, for quatlifying

_Screen1ng to the Cadre of JTO.

Photo copy of the Revised Syllabus for Induction

of Telecom Technical Assistants.

Photo copy of the 8Syllabus for Competitive
examination for the departmental <c¢andidates for
recruitment to the cadre of Engineering
Supervisors. ' '

Photo copy of the Sample quest1on paper for the

Screening Test.
3 3k K 3k K kK kK
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